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 (2)  of  section  4  of  the  Employees’
 Provident  Funds  Act,  1952.

 (ii)  a  copy  of  Notification  No.
 G.S.R.  796  dated  the  9th  De-
 cember,  964  issued  under  sec-
 tion  l  of  the  Employees’  Provi-
 dent  Funds  Act,  1952.  [Placed  in
 Library.  See  No,  LT-3826/65]

 (iii)  a  copy  each  of  the  follow-
 ing  Notifications  under  subs-section
 (2)  of  section  7  of  the  Employees’
 Provident  Funds  Act,  952:—

 (a)  The  Employees’  Provident
 Funds  (Ninteenth  Amendment)
 Scheme,  1964,  published  in  Noti-
 fication  No.  G.S.R,  845  dated
 the  26th  December,  1964,

 (b)  The  Employees  Provi-
 dent  Funds  (Amendment)  Scheme,
 1965,  published  in  Notification  No.
 G.S.R.  va  dated  the  9th  January,
 1965.

 (c)  The  Employees’  Provi-
 dent  Funds  (Twenty-first
 Amendment)  Scheme,  1964,
 published  in  Notification  No.
 G.S.R.  4]  dated  the  2nd  Jan-
 uary,  1965.

 (d)  The  Employees’  Provi-
 dent  Funds  (Amendment)
 Scheme,  1965,  published  in  Noti-
 fication  No.  G.S.R.  हद  dated  the
 9th  January,  1965.

 (e)  The  Employees’  Provi-
 dent  Funds  (Second  Amend-
 ment)  Scheme,  1965,  published
 in  Notification  No.  G.S.R.  06
 dated  the  l6th  January,  1965.

 [Placed  in  Library,  See  No,  LT-
 3727/65].

 (iv)  a  copy  of  Annual  Report  of
 the  Employees’  Provident  Fund
 Organisation  1963-64,  [Placed  in

 Library.  See  No.  LT-3828  85).

 12-08  hrs.
 MESSAGES  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  messages  received  from  the

 ment)  Bill

 Secretary  of  Rajya  Sabha:—

 (i)  ‘In  accordance  with  the  pro-
 visions  of  rule  ll  of  the  Rules
 of  Procedure  and  Conduct  of
 Business  in  ths  Rajya  Sabha,  I
 am  directed  to  enclose  a  copy  of
 the  Employees’  Provident  Funds
 (Amendment)  Bill,  1965,  which
 has  been  passed  by  the  Rajya
 Sabha  at  jts  sitting  held  on  the
 l8th  February,  965.’

 (ii)  ‘In  accordance  with  ‘the  pro-
 visions  of  rule  l]  of  the  Rules  of
 Procedure  and  Conduct  of  Busi-
 ness  in  the  Rajya  Sabha,  I  am
 directed  to  enclose  a  copy  of  the
 Press  and  Registration  of  Books
 (Amendment)  Bill,  1965,  which
 has  been  passed  by  the  Rajya
 Sabha  at  its  sitting  held  on  the
 8th  February,  1965."

 22°04  hrs.

 BILLS,  AS  PASSED  BY  RAJYA
 SABHA

 Secretary:  Sir,  I  lay  on  the  Table  of
 the  House  the  following  Bills,  ag  pas-
 sed  by  Rajya  Sabha:

 (1)  The  Employees’  Provident
 Funds  (Amendment)  Bill,  1965.

 (2)  The  Press  and  Registration
 of  Books  (Amendment)  Bill,  1965.

 2°04  hrs.

 COMPANIES  (AMENDMENT)  BILL.

 (i)  Report  oF  Joint  COMMITTEE

 Shri  Krishnamoorthy  Rao  (Shimo-
 ga):  I  beg  to  present  the  Report  of
 the  Joint  Committee  on  the  Bill  fur-
 ther  to  amend  the  Companies  Act,
 1956.

 Gi)  EvipENce  BErorEe  Joint  COMM]TTEB

 Shri  Krishnamoorthy  Rao:  I  beg  to
 lay  on  the  Table  a  copy  of  the  evi-
 dence  given  before  the  Joint  Commit-
 tee  on  the  Bill  further  to  amend  ‘he
 Companies  Act,  1966.


